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IN THE CENTRAL ADMINISTRATIVE TR IBUNAL : HYDERABAD BENCH b
Il
bl

i
Date of Order 3 3.,2..953!|
|
"
1
K.venkama ) - . Applicant. I ‘

I
1, The Telecom District Menager, 1
Ongole, .

AT HYDERABAD
O.A.No, 589/97

BETWEEN 3

AND

i
2+ The Superintendent, Telegraph Office, ‘
Nellore Division, Kellore,

!
3. The Chilef Genperal Manager, ‘
Te lecommunications, A.P.Clrcle,

Hyderabad, ++ Respondents, | ‘

|
J
ve M, X, Venkateswara RéH:)

ee Mr,V,Rajeswara Rao bl

Counsel for the Applicant

Counsel for the Respondents

-~ |

|
CORAM 32

i
HON'BLE SHRI R RANGARATAN 3 MEMBER (ADMN.) !

HON 'BLE SHRI B,S, JAI PARAMESWAR : MEMBER (JUDL,) |

|

X As per Hon'pble Shri R.Rangarajan, Menber (dmn,) X |
|

M, K,Venkateswara Rao, learned counsel for the |

applicant, None for the resiondents, l

o B |
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24 The applicant in this OA was engaged as a part-time
sweeper in the office of Telegraph Master incharge b,T,0.
Rarasaraopeta by order No,EB=-3/83-84 dated 21,11,83, It is
stated that she belongs to ST community, Her status of ST
was also eorroborated in Annexures-2 & 3 notifications issued

by the respondent authorities,

3. The applicant was initially engaged as a part-time
SWweeper as per order dated 21,11.,83 (A-1), The applicant

was recommended for regular Group=-D post by order No,B/GR,D/
Rectt/94-95/29, dated 27.1.95 (A-2), She 15 the last candidate
of the ST category in that list, By letter No,E8/94-95, dated
31,1.95 (A-4) she was relieved on the afternoon of 31,1,95

o report to AS.T,T., Incharge Telegraph Office, Ongole for
one week job training on 1,2,95 at 10,00 hours, By order No,
E/GR,D/RECTT/94~95/32, dated 2,2.95 (A-3) she was posted to
the station as mazdoor in the circﬁmétancas indjcated in that
Jetter, She was posted at TO Ongole, Th? above said posting
order was kept in abeyance by the impugned memo No,B-4/48/Rectt/

9495, dated 7,2,95 (A-5),

4, This OA 15 filed to set aside the impugned order dated
742,95 and for a declaration that the applicant is entitled for
appointment apd posting as Test category Group-D official in
accordance with the order No E/Gr-D/Rectt/94-95/29, dated

27,1,95 read with order No,.B/Gr,D/Rectt/94~95/32, dated 2.2.95
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issued by the Superintendent, Telegraph Traffic, Nellore

with all consequential benefits suwh as seniority, pay

arpd allowances,

Se A reply has been filed in this OA, It is seen f£from

the reply that only temporary status mazdoors are eligible for
regularisation and no recruitment 15 made till all casual

mazdoors are regularised, As the recruitment of the applicant

1.

was made by the then STT Nellore against those instructions the
recruitment was cancelled, Disciplinary action has also been
initiated against STT Nellore under Rule 14 of CCS (CCA) Rules

1965, 1In view of the above the respondents submit that the

application has to be dismissed,

6. The applicant was empanelled by order dated 27,1,95 and

+
she was send for training by the ordexr dated 31,1,95 and she

was pesged under TO Ongole by order dated 2,2,95 and that ornder

waé kept in abeyznce faa;!l the order dated 7,2.95, Thus the
whole issue had taken place within a short period of 10 days,

ﬁrobably the respondents authorities realised the mistake for
hvon
appointing, cassal azdcor  (vhiw.  then th€ casuallEgdcois

- are avaijlable, Hernce it cannot be said that the impugned order

' e denht
is irregular, The respondents authorities a-reLacted without

checking the rules in this connection, Hemnce they forced the

applicant to come to the Tribunal by filing this application, |
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7 The applicant is an ST candidate, Avajilability of

ST capdidates from the open market is very negligible. Hence
she can be considered if there is backlog vacancies reserved
for ST or against ST roster poimt for future vacé;ncies as she

has paséed the examination already and had also undergone

tralning instead of recruiting ST eandidates from open market,

8, In view of the above the follewing direction is given

- The case of the applicant along with the other ST
candidate in the 1ist dated 2.2.95 shall be posted against
the backlog ST vacancies if availsble or may be considered
for posting against .the ST roster point in ‘future vacanc ies

instead of appointing fresh ST candidates from open‘market.

%% The OA is disposed of as above, No costs,

( R, RANGARAJAN )

PARAMESHWAR )
Menber (udl, ) '

g,q,.‘“i .
— Dated : 3rd February, 1999

(Dictated in Open Court)
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